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Ranchi  ndmiticd  a memorandum 
containing  various  aspect* of  the 
working of the National Coal Deve­
lopment Corporation and  indicating 
their demands for consideration; and

(b)  il bo, the action taken in  the 
matter?

The Minister of State in the Minis­
try of Steel, Mines and Metals (Shri 
P. C. Sethi): (a) Yes, Sir.

(b)  No action by Government  is 
called for at this stage as these matters 
are within the purview of the autono­
mous corporations like the  National 
Coal Development Corporation  who 
arc negotiating in the matter with the 
employees union at Ranchi with the 
help of the established Central Labour 
machinery.

qfamf mfwv from  «ft*=n hot

1277. : *PtT

wiftrro ■*T3fY vm 

ftr :

(*r) <f7T 05? *T* % f5p irfjpiT JT*IT 

ft *rrfa<r wnftn  srrr

*  ztfajft it ft #5̂ *r <rrf̂=Tr̂ * 

trfjprrf tnfa*  *r*n iftsRi 

vt *wfw *ft arim %  flrrf̂r

(w) Jif< sr, ift ?«r% w

f;

(n) w  *r f«n fa>far

ftnn w |?

vrftnv wft (*ft  fw?) ;

<*) 5ft,  5T?I I

(*) irw *sm 1

(«r) etfwt S  enrr 35T

«nfiw  vnft«r % 23# 

*rfV<P qfiww *t  *mrfir * <n*r

 ̂  qtt romr # *ttt fift w

 ̂ vftrera  % ̂  qfirerf Wf 

wvnw wwwrem vt w Wtt fw  jtot 

AJWfc<r#*f
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bnw of Import licences

1218. Shri Abdul Ghani Dar: Will 
the Minister of Commerce be pleased 
state:

(a) whether it is a fact that the im­
port licences are being issued without 
bank clearance certificates;

(b) if so, the number of  import 
licences issued without these certifi­
cates from the 1st April, 1962 to 31st 
March, 1967, year-wise; and

(c) whether Government have fixed 
responsibility in this connection, if to, 
who were considered responsible and 
the action taken against them?

The Minister of  Commerce  (Shri 
Dinesh Singh): (a) Under the  erst­
while Export Promotion Schemes, the 
exporters were granted import licences 
only on the production of a Darut Cer­
tificate indicating the  realisation of 
foreign exchange. As the grant of im­
port licences was conditional on the 
realisation of foreign exchange, which 
naturally took some time, the export 
effort was being stifled. A  decision 
was, therefore, taken in October, 1962 
that the Registered  Exporter  could 
claim import licences on hfe produc­
tion of:

(i) a certificate from JE«port Cre­
dit and Guarantee Corporation 
to the effect , that the transac­
tion is covered hy their Bogfey
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and that the goods have been 
delivered and accepted by the 
buyer;

OR

(ii) an undertaking to produce a 
Bank certificate  within  six 
months to the effect that fore­
ign exchange has been realised 
in respect of exports  against 
which the import licence has 
been claimed.

The facility of claiming a  licencc 
against an undertaking 10  produce 
Bank Certificate within six  months 
was  withdrawn  subsequently  with 
effect from 1st July, 1965.

With the devaluation of the rupee 
on 8th June, 1966, the Export Promo­
tion Schemes were abolisned. A new 
policy of replenishment licences aga­
inst exports made an or after 6th 
June 1966 was introduced. Under this 
policy, production of a Bank Certifi­
cate is no longer inter-linked with the 
grant of import licences, as replenish­
ment licences are issued on the basis 
of documentary evidence  indicating 
the physical export.

(b) As regards.the number of im­
port licences issued year-wise without 
the Bank Certificate from 1st April, 
1962 to 31st March, 1967 no statistics 
as to the different categories of ex­
porters, to whom licences have been 
issued on the basis of backer's certi­
ficate or otherwise, is maintained.

(c) As the import licences, without 
a "Bank- CertifUat̂ Tiave been issued 
in accordance with the  Government 
policy, the question of fixing responsi­
bility does not arise. In the case of the 
exporters who failed to bring in the 
export proceeds within the period sti­
pulated in their undertakings  suita­
ble penal action has been taken.

AiiwiMihnii Factory tat Maharashtra

ll» Bkn Malta U r*
SM 8. M. Banerjee: 
m. Baa Hliltt LaUa: 
JtkA Oim> Fstanla: 

Will the Minister ct  Meal, Mm* 
M<ds be phased to zwfar to the

reply given  to Unstarred  Question 
No. 781 on the 7th April, 1967  and 
state:

(a) whether the project report of 
the expert team of the West German 
Consultants regarding the location o£ 
an aluminium factory at  Batanagiri 
in Maharashtra has been  examined; 
and

(b) if so, the results thereof?

The Minister of Steel, Mines  and 
Metals (Dr. Chenna Reddy):  (a) and
(b). As stated in reply to Unstarred 
Question No. 751 on the 7th  April, 
1967, the cost estimated prepared by 
M/s. Vereinigte Aluminium Werke, 
the West German  Consultant,  were 
found to be on the high side and they 
were accordingly asked to explore 
the possibilities of reducing the same 
and to clarify certain  assumptions 
about the capacity of the plant. The 
project report is now being further 
examined in the light of the clarifi­
cations furnished by the Consultant* 
with a view to bringing down the cost 
estimates.

Manufacture of Tractors

UN. Shri Manitoba! J. Patel:
Shri Hakam Chand Kachwai: 
Shri Jaganath Kao Joshi:
Shri Bam Singh Ayarwal: 
Shri Bam Kiahan Gupta:
Shri Nlttraj Singh Chaodhary: 
Shri Banaehandra Ulaka:
Shri Dhulcehwar Meena:
Shri Hterji Hal:
Shri K. Fradhani:
Shri T. S. Knrihwah:
Shri Nathu Bam Ahtrwar:

Will the Minister of Industrial De­
velopment and Company Affairs be 
pleased to frter to the reply given to 
Starred Question No. 177 on the Slst 
March, 1987 and state:

(a) whether the  detailed project 
Report regarding the manufacture of 
Tractors in India ia collaboration with 
Chechoslovakia has aince been  exa­
mined;

(b) if ao, Qtf aOb h«hm of the 
Report; and




